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NOTIFICATION

Whereas for the ease of, and for the expedient compliance of the requirement of
various labour related laws herein referred to and for the purpose of maintaining
combined registers for all such laws, it has become essential to frame separate rules for

the sald purpose;

And whereas, the intention to provide such combined register is to sub-serve
the purposes, more specifically electronically, of the said labour related laws and the
rules made hthere under, wherein provisions have been made for maintenance of such

registers;
and whereas, combined registers provided under the proposed rules will

facilitate ease of compliance, maintenance and inspection, and will alsao make the information

provided there under easily accessible to the public through electronic

means thereby Increasing transparency; .

And whereas, making separate rules for the aforementioned purpose will benefit
making references of registers provided under different labour related laws simple,

which will serve public purpose in a better way;

And whereas, to achieve the aforementioned purposes, the draft of
the Tripura Ease of Compliance to Maintain Registers under various Labour Laws

Rules, 2019, which the Government of Tripura proposes to make in exercise of the powers

conlerred by,-
(i) Section 62 of. the Building and Other Constructions Warkers’ (Regulation of

Employment and Conditions of Service) Act, 1996 (27 of 2996);
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gulation and Abolition) Act, 1970 (37 of

(ii) Sectlon 35 of the Contract Labour (Re

1970);
men (Regulation of Employment

(iii) Section 35 of the Inter-State Migrant Work
and Conditions of Service) Act, 1979 (30 of 1979); and

(iv)  Section 30 of the Minimum Wages Act, 1948 (11 of 1948);

and Section 23 of the General Clauses Act, 1897 read with Chapter Il of the Information

Technology Act, 2000 (21 of 2000), was published for the information of all persons likely to be
e said draft rules wauld be taken in consideration

affected thereby and notice was given that th
on which the copies of the Official

after the expiry of a period of one month from the date
he public;

Gazette in which this Notification was published and made available to t
And whereas, within the specified time no objection or suggestion was received from any

person;

that considering all aspects, the State Government

Now, therefore, having regard to
Tripura Ease of Compliance to Maintain

hereby publishes the following Rules namely, "The

Registers under various Labour Laws Rules,2019”.

Y /(////(

(Chaitanya Murti, " )
Special Secretary to the
Government of Tripura

N
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RULES

1. Short title and commencement.- (1) These rules may be called the Tripura Ease of

Compliance to Maintain Registers under varlous Labour Laws Rules, 2019,

(2) They shall come into force on the date of their publication in the Official Gazette.
2. Maintenance of registers under certain labour related laws.-

(1) Notwithstanding anything contained in any State rules made under,-

i DBuilding and Other Constructions Workers' (Regulation of Employment  and

Conditions of Service) Act, 1996 (27 of 1996);
ii.  The Contract Labour (Regulation & Abolition) Act, 1970 (37 of 1970);

iii. The Inter-State Migrant Workmen (Regulation of Employment and Conditions of

Service) Act, 1979 (30 of 1979); and

iv.  The Minimum Wages Act, 1948 (11 of 1948);

.

the combined registers specified in the Forms specified in the Schedule to these rules

shall be maintained either electronically or otherwise and used for the purposes of the

aforesaid enactments and the rules made thereunder, as specified therein;

(2) If the combined registers referred to in sub-rule (1) is required for inspection by the

-concerned Inspector appointed under any of the enactments referred to in the said
sub-rule, the concerned persons shall make available the combined registers or

provide the necessary particulars for the purposes of accessing the information, as the

case may be;

Where any register referred to in sub-rule (1) is maintained in electronic form, then,

y be adjusted without changing the integrity, serial

(3)
layout and presentation of the register ma

number and- contents of the columns of the register, but not otherwise.
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3. Amendment of certain rules - The following tules shall be amended, except g

= ~e b ann
respects things done or omitted to be done before such amendment, in the manne

specified below, namely :-

{i) inthe Tripura Building and Other Construction Workers (Regulation of

Employment and Conditions of Service) Rules,2001,-

(AYIn rule 240, for the words and figures “Form XV, annexed to these rules”, the

words, letter and figures “in Form-A” specified in the Schedule to the Tripura Fase of

Compliance  to  Maintain  Registers  under  various  Labour  Laws

Rules,2019”, shall be substituted.
(B) in rule 241, in sub-rule (1),-

(2) in _clause (a), for the words and figures “muster-roll and a register of

wages “in Form- XVI, Form-XVII, respectively, annexed to these rules”, the

words, letters and figures, “register of wages and muster roll in Form B
and Form D respectively, specified in the Schedule to the Tripura Ease of

Compliance to Maintain Registers under various Labour Laws Rules,
2019”, shall be substituted;

(b) in clause (b), for the words and figures “in Form- XIX, and Form-XXl,
respectively, annexed to these rules”, the words, letters and figures  “in
Form C specified in the Schedule to the Tripura Ease of Compliance to
Maintain  Registers under various Llabour Laws Rules,2019”, shall be
substituted;

(c) In clause (c), for the words and figures “in Form-XXIl annexed to these
rules”, the words, letters and figures “in Form-B specified in the Schedule
to the Tripura Ease of Compliance to Maintain Registers under various

Labour Laws Rules, 2019”, shall be substituted; and

(C) Form XV, Form XVI, Form XVI, Form XIX, Form XX, form XX| and Form

XXII shall be omitted;
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(1i) Inthe Tripura Contract Labour (Regulation and Abolition) Rules, 1978,-
(A) In rule 64, for the words and figures “in Form-XIll", the words, letters and
figures, “in Form A specified in the Schedule to the Tripura Fase of

Compliance to Maintain Registers under varlous Labour Laws Rules, 2019,

shall be substituted;

(8)  Inrule 67, in sub-rule (2), in clause (a),-

(A) for the words an figures “in Form XVI and Form XVII  respectively”,

the words, letters and figures “in Form C specified in the Schedule

to the Tripura Ease of Compliance to Maintain Registers under

various | abour Laws Rules, 2019”, shall be substituted; A
(B) the proviso shall be omitted;

(C) Inrule 67, in sub-rule (2), in clause (d) for the words and figures “in Form
XX, Form XXI and Form-XXII" respectively, the words, letters and figures
“in Form C specified in the Schedule to the Tripura Ease of Compliance to Maintain

Registers under various Labour Laws Rules, 2019", shall be

substituted;

(D) In rule 67, in sub-rule (2), in clause (e), the words and figures “in  Form
XXII”, the words, letter and figures “in Form B specified in the Schedule to

the Tripura Ease of Compliance to Maintain Registers under various Labour

Laws Rules, 2019”, shall be substituted; and

(E) Form X, Form Xvi, Form XVIl, Form XX, Form XXI, Form XXII and

Form XXIIi shall be omitted;

(iii) in the Tripura Inter- State Migrant Workmen (Regulation of Employment and

Conditions of service) Rules, 1980,




Q)

(v) int

(A)
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the words,

of Compliance tq

letters  ang

(A) in rules 49, for the words and figures “in Form-XI1"
figures, “in Form A specified in the schedule to the Tripura Ease
Laws Rules, 2019”,

under various Labour

Maintain Registers

shall be substituted;

(B) in rule 52, in sub rule (2),-
“in Form-XVIl and Form-Xvij

the words and figures
Form D and Form B

letters and figures, “in

Schedule to the
under various

(a) In clause (a), for
respectively”, the words,
respectively, specified in the Tripura  Ease  of

to Maintain Registers

Compliance Labour Laws

Rules, 2019”, shall be substituted;

Forms XIX, XX and XX

for the words and figures “in
"in Form C specified in

(b) In clause (c),
and figures,

letters

respectively”, the words,
Ease of Compliance

the Schedule to the Tripura to Maintain Registers

under various Labour Laws Rules, 2019” shall be substituted;

for the words and figures “in Form XX, the words,

specified in the Schedule to the Tripura Ease of

various Labour Laws

(c) In clause (d),

letters and figures, “in Form B

Maintain Registers under

Compliance to
Rules, 2019”7, shall be substituted; and

Form XIX, Form XX, Form XXI and Form

Form Xlll, Form XVII, Form XVIil

XXIl shall be omitted;

he Tripura Minimum Wages Rules, 1952,-

in the rule21, in sub-rule(4), for the words and figures “in Forms |, n”, the

“in Form C specified in the Schedule to the Tripura

words, letters and figures
under  various Labour

Ease of Compliance
Laws Rules, 2019”, shall be substituted;

to Maintain  Registers
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(B) in the rule 25, in sub-rule(2), for the words and figures “in Forms-IV”, the
words, letters and figures” “in Form-B” specified in the schedule to the Tripura

Ease of Compliance to Maintain Registers under various Labour Laws Rules,

2019”, shall be substituted;

(C) in rule 26,-

(a) in sub-rule (1), for the words and figure “in Form X", the words, letters
and figures “in Form B specified in the Schedule to the Tripura Ease of
Compliance to Maintain Registers under various Labour Laws
Rules, 2019”, shall be substituted;

(b) sub-rule (2) shall be omitted;

() In sub-rule (6), for the words and figures “in Form-V and the
attendance of each person employed in the establishment shall be
recorded daily in that Form”, the words, letters and figures “in Form-D
specified in the Schedule to the Tripura Ease of Compliance to
Maintain Registers under various Labour Laws Rules, 2019 and the
attendance of each person employed in the establishment shall be

recorded daily in that Form”, shall be substituted; and

(D) Form |, Form [, Form IV, Form V and Form X shall be omitted;

=
Charlil '{/ ?//(7
(Chaitanya Murti )
Special Secretary to the
Government of Tripura
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Printed at the Tripura Government Press, Agartala.




